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ORDER 

 
PER : MANISH BORAD, AM 
 
 

 This appeal at the instance of the assessee is directed 

against the order of Ld. Commissioner of Income Tax 

(Appeals)-13, Pune [“CIT(A)”], dated 10/02/2017 passed 

under section 250 of the Income Tax Act, 1961 (“Act”), which 

is arising out of assessment order u/s. 143(3) r.w.s. 144C(3) of 

the Act dated 05/04/2016 framed by the DCIT, Circle-14, 

Pune,  for the Assessment Year (AY) 2012-13. 
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2.  The assessee has filed an application for withdrawal of 

the instant appeal pursuant to settling of tax dispute under 

Direct Tax Vivad Se Vishwas Scheme, 2024 (VSV Scheme, 

2024).  It is submitted that assessee has received Form No.2, 

dated 29/10/2025, determining the tax liability under VSV 

Scheme, 2024 and pursuant to requirement of Section 91(3) of 

the Finance (No.2) Act, 2024, the appellant is required to 

withdraw the appeal post issuance of Form No.2 and furnish 

the proof of such withdrawal along with the intimation of 

payment vide Form No.3 under VSV Scheme, 2024.  

3. Ld. Departmental Representative (DR) raised no 

objection. 

4. We have heard Ld. DR and perused the application filed 

by the assessee for withdrawal of the instant appeal.  We find 

that the assessee has opted to resolve the tax dispute under 

VSV Scheme, 2024.  From No.1 has been filed by the assessee 

on 24/12/2024 and Form No.2 dated 29/10/2025 has been 

received by the assessee determining the tax liability under 

VSV Scheme, 2024.  We therefore, accept the assessee’s 

application and dismiss the appeal as withdrawn.  We 

however, held that in case assessee is unable to get the tax 

dispute settled under VSV Scheme, 2024, the assessee can file 

a Misc. Application for recalling of this order within the 

prescribed time limit provided under the Act. 
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5. In the result, appeal of the Assessee is dismissed as 

withdrawn.  

       Order pronounced in the open Court on 24.11.2025.  

 

 

                Sd/-                   Sd/- 
      [VINAY BHAMORE]          [MANISH BORAD]  
     JUDICIAL MEMBER                     ACCOUNTANT MEMBER 
     
 
Pune, Dated  24th November, 2025 
 
vr/- 
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1. The appellant  

2. The respondent  

3. The CIT(A), Pune concerned.    

4. D.R. ITAT, “C” Bench, Pune. 

5. Guard File. 
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